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By Honvpble Mr, S, Daval A.M,

This contempt petition has been filed for the

alleged wilful disobedience of the direction given

in the order dated 24-)0-1997 in U,A. N¢,046 of 1994,

2e The directiong were given to the applic;ant to

refuti the gmount of bonus being the Governmentts

contripution to the Provident Fund alongwith the
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interest unjer the ingtant rules and als© as provided in the
letter yated 8-7-1997. Ihe agpplicant was als© held entitled
to pe treated as Pension Uptee ard to be gllowed penson
as per extant-rules alongwith interest @ 12#%4, The

applicant has claimed that he was sent a consolidated cheque

dated 3-8-1992 for an amount of Hs,2,54,609/- aNd no

details of amount have been furnighed to him,

o [he Opp, Parties hgve filed counter reply to which
learned counsel for the gpplicant takes Opjection as the
same was Notfiled by the Contemner in this case but the
@@neral Manager N,E.,R/F,A. Gorakhpur, C.P.U, @rakhpur and
General Manager Allahabad, lhe contentio of the learned
counsel for the applicant that the Upp, Farties did not
file the counter sffidavit, does nol appear to have been

_i\' correct as one of Lhe r espongens has filed counder reply

7 aﬂd has stated that he is filing it on behalf of Uop, Partie
no,), 2 and 3., Learned counsel for the applicant now
seeks lime Lo file rejangder agffidavit on the groung that_.
he was Not glven any Uime earlier © file the same butl uﬁ
find that each time learned counsel for the % was
all oned more time to file the aﬂ, ’fEe learned counsel for
the gpplicgnt was alsO given gpecific time to file RA

which has notpeen gone so0 far,

4, we find fran the ANnexure~-CA-2 dated 7-7-1999 that
| 0} At 4

the getzlls éf st.a'tement’idue to the applicant hagve been

LrerKid e /ly
Aaﬂd after Taking the gmount a gccount of bonus and

surcharge, ds, 80959/~ was pald by Cheque N0,374060 dated
6-7-1999, lhe Jetails of amountdue and recovery to he made
fran the applicant azre contained in thig letter,

5. At this stage legrned counsel for the gpplicant again

ralses the igsue of filing a rejainger affl javit on the

groud That counter affidavit has been filed later alcngwith
a MA for delay condenation, which has not peen gallowed,
Q/u}ce we hagve started di Ctatlﬂng crder, the appllcauan
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should Wwadeemed wﬁ' allowed, If the
learned counsel for the applicgnt wanted to bring
it to our notice, he should have brought it pefore

we started dictating orders,

5, lhere is no elementof delay in passing the order

of paymen®, Learned counsel for the Upp, Parties

Nas brought. to our attention pgnnexure—~] of The
counter affidavit dated 7-6-1999 in which the Rallway
Board as a special cgase has deciged that arrears of
pension due to sri B.P, Tewari will be worked out
after deducting the amount due to him and the balance
amount should be paid L0 him as arrears 0f pension,
Since the gpplicant was seeking a special dispensation
which was not in gccordagnce with the nermal rules of
the procedjure, we agccept the explangtion cffered for
delay,

0, we find that there is no deliberate disobedience
of the order and digsmiss the contempt petition ang

discharge the notices issued Lo the Upp, Farties,
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Member (J) Memoer (A)




